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Present:

C .P No . 1267 / (MAHI / 20 t7
M.A. No. 558/2017

SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALT.ASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARTNG OF MUMBAI BENCH OF
THE NATIONAL COMPAI.IY LAW TRIBUNAL ON 19.12.2017

NAME OF THE PARIIES Punjab National Bank

Linkson Internatiorul Ltd

SECTION OF THE COMPANIES ACT: I & BP Code 2016.

QLDEB
MA 7tN No.1267l I&BP/NCLT/MB/MA 12077

Thc Applicant /Resolution Professional submits that' on 18 122017 he

rr'ccived an email from a Director namelv Nlr' Yash$'ant Sangla of th( CorPoritL'

Debtor statin8 that they need 30 days' timc to ProYide the books of ac'ounts and

othcr information of the comPany to the Resolution Profcssionalon the Sround th'rt

one of the Directors namely Mrs. Maniu Sangla suffering from Cancer u'hereby thev

neeLl 30 days to Provide the books of accounts and other documents'

On looking at the cmail placed bv the Resolution Professional, it apPears to

bd too unrealistic to belie\'e that an one Director being sick, other Direcbrs $'ould

not be in a position to comPly h ith the ordcrs of the Bench' we belie\'(' that it is

dilatory tactics, the Dircctors of the comPany Playing uP to frustrate the etiect of the

ordcr passed by this Bench.

Houever, this Bench by looking at the mail sent bv Mr' Yashwant Sangla, he

beil1g one of the Directors of this companv, he is hereby directed to personallv

present before this Bench on the nert date of hearing, failing u'hich, this Bcnch rt'ill

dircct the Resolution I'rofessional k) collect records and other documents of the

comlranv \\'ith the assistance of l'olice.

tter for reporting on 1.1.12018.
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